
(b) whether a siinilar ~-r9P6sal is 
under the consideration of the Gov-
ernment of _¥a~U~y~ P~~desh and, if 
so, whether Madhya Pradesh Govern· 
men~ hav~ approache~ _ _the _ Central 
Government to provide some firiacial 
assistance in this regard; and 

(c) if so, the details thereof and 
financial assistance assured to be gi- ' 
yen and how it will be uSed? 

THE MINISTER OF --COMMERCE, 
AND STEEL AND MINES (SHRI: 
PRANAB MUKHERJEE): (a) Minis-
try have no information in the matter. 

(b) Ministry has !Dot received any 
proposal so far from Government of 
Madhya Pradesh to provide financial 
assistance in this regard. 

(c) Does not arise. 
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Tungsten Lime Stone and Lead .De-
posits Fund in Sirohi District 

3587. SHRI VIRDA RAM PHUL-
WARIYA: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) the estimated quantity of tung· 
sten, lime stone and lead deposits 
fund in Sirohi District; and 

(b) the revenue accrued to Govern-
ment from these minerals? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SRRI 
PRANAB 'MUKHERJmE): (a) As a 
result ot work carried out by Geolo-
gical Survey of India in Sirohl dIstrict 
01 RajlasthaJ.l, Tungsten m1neralis~­
tion has been recorded near Siroht 
town for a strike l~gth Of 2.5 kms., 
having average width of 500 metres" 
~ ,reserve of 2,300 tonnes of, W' oltra-
m.ite· has ~n estimated. The pros-' 
pect Is u'hder investigafion. r...ImeStorie 
deposits \\"'ere located at a number of 
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places, with about 325.27 million ton-
nes of reserves. A reserve of 2.02 
million tonnes of lead and zinc ore 
has also been located. 

(b) Since these deposits are not yet 
being eKploited on a commercial scal~, 
the St:lte Government is receiving 
only marginal revenue from them. 

Writ "aued by Supreme Court to 
L.I.C. leramin .. terms of settlement 

relatiD~ to bonus 
3588. SHRlMATI PRAMILA DAN-

DAVATE: Will the Minister of FI-
NANCE be pleased to state: 

(a) whether it is a fact tkat the 
Supreme Court issued a writ on 10th 
November, 1980 to the Life Ins ur ance 
Corporation of India directing it to 
give effect to the te-ims of the settle-
ment of the year 1974 reI ati ng_ to 
bQnus; 

(b) what were the terms· of settle-
ment of the year 1974 relatinl to 
bonus and other working conditions; 

( c) whether it is also a fact that 
the Life Insurance Corfltlration has 
refused to abide by the terms of settl!-

ment or the directives of the Supreme 
Court; and 

(d) if so, the re'asons thereof? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
The Supreme Court has directed 1 he 
Life Insurance Corporation of India 
to give effect to the terms of the settle-
ments of 1974 relating to bonus, until 
superseded by a fresh settlement, and 
industrial award' or relevant legisla-
tion'. 

(b) The terms Of the settlements of 
the year 1974 relating to bonus dnd 
other working conditions are given in 
the statement. 

(c) and (d). The legal and othel" 
implications of the judgment of the 
Supreme Court are being examined 
by the Life Insurance Corporation of 
India. 

The main terms of the settlements 
of 1974 entered into between the Life 
Insurance Corporation of India -=tnd 
its Unions are indicated below: 

StateDleat 

SCALES OF PAr 
Class IV 

Sweepers & Cleaners (20 years) 

Sepoy (20 yearl') 

Drivers IC€-!j-181-€-~J99-i-234·-8-274·- 9-3 10 (20 y(~an.;) 

Class III 

R.ecord Clerk!.l 150-6-162-8-218- lO-238-E8-IO--·258-J2-
270-15-390 (22 years). 

Stenographers • 210·-15-225-2O-"'05-25-~.3o-En-25-630 (19 years) 

Section·llr.ads • 225-15-255-20-395-25-670 (20 years) 

Higher Grade Assistant~ • 265-20-385-EB-25-795. ~20 years) 

Superint.~ndents • 370-25-470-30-830 (16 years) 

----------................ ,---------.... ' 




